; IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH @

O.A.No. 494 OF 1989,

AN
DATE OF DECISION 28-4-1992.
Gajanan Narayanrao Chitre, Petitioner
Mr. V.S. Mehta, Advocate for the Petitioner(sy
Versus
Union of India & Ors. Respondent s
Mr. B.R. Byada, Advocate for the Respondent(s)

CORAM :

The Hon’ble Mr. R.C. Bhatt, Judicial Member,

The Hon’ble Mr.

1. Whether Reporters of local papers may be allowed to see the Judgement ¢ &~

2. To be referred to the Reporter or not { -

3. Whether their Lordships wish to see the fair copy of the Judgement ¢ «

4. Whether it needs to be circulated to other Benches of the Tribunal ? >



Gajanan Narayanrao Chitre, ‘

Seniocr Commercial Inspector (TC),

Western Railway,

Office of the Divisicnal

Railway Manager,

Kothi Compound,

Rajkot. covew Applicant.

(Mr. V.S. Mehta, Advocate)

Versus,

1. Unicn of India owning
Western Railway through
General Manager,
Western Railway,
Churchgate, Bombay-20.

2. Chief Personnel Officer,
Western Railway,
Churchgate, Bombay-20.

3. Divisicnal Railway Manager,
Western Raillway, Rajkot Division,
Kothi Compound,
Rajkot. A Respondents.

(Advocate: Mr.B.R.Kyada)

JUDGMENT

0.A.No. 494 OF 1989

Dates: 28-4-1992,

Per: Hon'ble Mr. R.C.Bhatt, Judicial Member.

Heard Mr. V.3. Mehta, learned advocate for
the applicant and Mr. B.R. Kyada, learned advocate

for the respondents.

2. The applicant has filed this application
under section 19 of the Administrative Tribunals
Act, 1985, seeking the relief that the order passed
by C.P.C., Western Railway, Bombay on 11lth October,
1988 communicated to him under covering letter

cdated 18th October, 1988 vide Annexure A, rejecting
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his prayer for alteration of the date of his birth
be quashed and set aside and that the applicant be

not retired from service before 30th September, 1993,

3e The applicant joined service of the Western
Railway in its Bhavnagar Divisicn in 1956 as
Commercial Clerk and was posted as Assistant Goods
Clerk at Bhavnagar. It is alleged by him that he
has put his correct date of birth 4th September,
1935 in his applicaticn form of Railway Service
Commissicn, Bombay in 1956. It is a case of the
applicant that his uncle, in order to get the

applicant admitted in the primary school, got his

birth date recorded as 4th September,1932 for the
reason that the School did not admit any child of
age below seven years and therefore, this date of
4th September, 1932 was given but the correct date
according to him is 4th September,1935. He has
alleged in the application that he has several
brothers and sisters,that the school certificate
of his sister vide Annexure A-2 shows that she was
born on 21st June, 1931. He has produced the copy
of the affidavit of his mother, Annerure A-1 dated
7th August, 1988 stating therein that applicant
Gajanan was born at Rajkot on 4th September, 1935
but at that time there was no law existing in Rajkot

that the birth of a child should be registered with
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local authorities. The applicant by his representa-
tion vide Annexure A-3 dated 10th March, 1986 to

the CPO, Western Railway stated that his uncle
managec to admit him in the School at the age of
four by mentioning wrong date as 4th September, 1932
though his correct date of birth was 4th September,
1935 and hence the date be corrected accordingly

in the service record which was followed by ancother

application vide Annexure A-4 which is undated.,

4. The CPO has considered the representation of
the applicant and has rejected the same which is

being ¢h

lenged in this application. The applicant,
in support of his representation, has produced the
affidavit of his mother before CPO which is
Annexure A-1 in which she has only menticned that
the applicant was born at Rajkot on 4th September,
‘. 1935 and that her brother-in-law Rarayanrao got the
birth date of applicant Gajanan as 4th September,
1932 while getting him admitted in the School though
the correct date was 4th September, 1935. The CPO
has examined the service record, He has mentioned
in his order that the service sheet of applicant
showed that he was appointed on 26th Septmmber, 1956,
as AGC on this Railway and his date of birth was
recorded as 4th September, 1932 in words as well as

) in figures under his own signature on the basis of
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the School Certificate SSC Board Poona, though
this school certificate was not available in this
service sheet but the entry of date of birth in the
RSC form had been tickmarked which means that it was
verified. The learned advocate for the applicant
submitted that mere tickmark would not amount to
the verification of the birth date in the service
sheet by applicant. He submitted that it cught to
have been countersigned by the Railway officer.
However, the fact remains that the applicant has
signed the service sheet, more over the applicant
is a literate man, at the time of his initial
appointment. He was taken as Commercial Clerk and
he had passed SSC examination. The learned advocate
for the applicant submitted that the gdate mentioned
in that certificate «crept in because of the
mistake committed by the applicant's uncle who at
the time of getting the applicant admitted gave the
birth date as 4th September, 1932 and therefore,

it should not be considered as a correct date.

5. The learned advocate for the applicant also
submitted that the CPO rejected the representation
ot the applicant on the ground that he had not made
such representation upto 31lst July, 1973 and
therefore, he was not entitled to make such applica-

tion thereafter. No doubt, this part of the



reasoning of the CPO is not correct in view of the
Full Bench decision of the CAT in case of Mallela
Sreerma Murthy & Anr. V/s. Union of India & Ors.,.,
reported in Vol.II of Full Bench Judgments of CAT
(1989-19§1) page 152 in which it is mentioned that
the Railway Board's circular dated 4th August,1972
which is an executive order conflicts with the main
sub-rule (3) of Rule 145 of the Code promulgated
under Article 309 of the Constitution and as such
cannot have the force of law and therefore the time
limit put in that letter within the period which
the employee of the railway make alteration of the
date of birth entered in their service record as

in force of law, the applicant was already in
service before 1973 and therefore the above circular
alsc would not apply him. The applicant, therefore,
was not prevented from making such representation
for alteration of his date of bkirth in his service
record before his retirement,

be
6. However, the decision of the CPO cannot/held

illegal because the applicant has not produced any
conclusive evidence to show the date of his
birth. The affidavit of his mother or his affidavit
cannot be held to be such an evidence to come to the
conclusion that his date of birth recorded as

4th September, 1932 in the service sheet on the
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basis of SSC board certificate was not correct.

The SSC board certificate is an authentic

document. and ugless any other conclusive evidence

is produced which can destroy the entry made in that
S3C board certificate, the same cannot be held as

not correct. The learnea advocate for the
respondents Mr. Kyada submitted that the applicant
himself had mentioned his date of birth as 4th August
1932 in his application made to the Railway Service
Commission, the copy of which is produced at Ann.R-1
and  the School Leaving Certificate produced by the
applicant shows the date of his birth as 4th Septembe;
1932 and there is no reason not to rely on this
certificate. The respondents have produced a copy

of the service sheet of the applicant which shows

in it the date of birth of the applicant as 4th
September, 1932 on the basis of S8C board certificate,
He submitted that now the allegation of the

applicant that the same date was erroneously
mentioned because of the error committed by his uncle
in giving that date while getting him admitted in

the primary school is onlyzg%ter thought. He rightly
submitted that merely on the affidavit of the mother
of the applicant, it cannot be held that the date of

birth mentioned in the SSC board certificate was

‘Wronge



Te Having heard the learned advocate for the

is
applicant and on perusal,no case{made out by the
applicant to come to the conclusion that his date of
birth as 4th September, 1932 entered in the service
record was errcneous, He has failed to establish
that the CPO has committed an error in rejecting his
representation. There is no legal error committed by
CPO in comtng to the conclusion that the applicant
has failed to establish that his date of birth entered
in the service sheet as 4th September, 1932 was Wrong.s
The applicant has failed to estanlish that his correct

date of bdarth was 4th September, 1935. Hence the

following order :
ORDER

Application is dismissed with no order as
to costs.

(R.C. Bhatt)
Member (J)
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This application has been sibmittei to the Tribunal by

Shri ‘\} S fy)cAluam unier Section 19 of

The Administrative Tribunal act, 1935, It has been scrutinised
with reference to the points mentioned in the check list in
the light of the provisions contained in the Administrative

Tribunals Act, 1885 and Central Adniniztrative Tribunals

( Procedure ) Ruleg, 1985,

The application has been found in order and may be

given to concerned for fixation of date,
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ANNEDURE-I

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH
APPLICANT (S) / N ¢ )\". B¢
RESPONDENTS (5) __Limwy (4 ,"’”ﬁii'" L %
L
ENDORSEMENT AS TO
PARTICULARS TO BE EXAMINED RESULT OF EXAMINATION
1, Is the application competent? :%f
2. (A) 1Is the application in A7
the prescribed form? ¢

(B) Is the application in ’
p2per book form? d

(C) Have prescribed number

complete sets of the 1{4
application been filed? 7 )
3. Is the application in time? »ﬂ1

If not, by how many days is
it beyond time?

Has sufficient cause for not
making the application in
time stated?

4, Has the document of authorisation/ ‘ﬁ=f
Vakalat nama been filed? v )
5 Is the application accompained by

B.D./I.P.0O for Rs.50/-2 Number of
B.D,/I.P.0. to be recorded.

: A Py )
5. Has the copy/ccpies of the order(s) \v.e,( HAwve. A f 5) J
against which the application is (] \

made, been f£iled? N
T (a) Have the copies of the documents ]
relied upon by the applicant and gV(

mentioned in the application
been f£iled?

(b) Have the documents referred to (TP
in (a) above duly attested and 7] ' l
numbered accordingly?

(¢c) Are the documents referred to s i
in(a) above neatly typed in
double space?

8. Has the index of documents has been :
filed and has the paging been done ?ﬁj
properly? !




PARTICULARS TO BE LXAMINED

10,

Tle

12,

13,

14,

15,

17.

18,

T ——

ENDORSEMENT AS TO BE
RESULT OF EXAMINATION.w

Have the chronological deta-
ils of representations made
and the outccme of such
representaticn been indicat-
ed in the application?

Is the matter raised in the
application pending before
any court of law or any other
Bench of the Tribunal?

Are the application/duplicate
copy/spare copies signed?

Are extra copies of the appl-
ication with annexures filed,

(a) Identical with the original.
(b) Defective,

(C) Wanting in Annexures
No Page Nos ___ 2

T

(d) Distinctly Typed?

Have full size envelopes
bearing full address of the
Respondents been filed?

Are the given addresseg, the
registered addressed?

Do the names of the parties
stated in the copies, tally with
hope. those indicated in the
application?

Are the translations certified
to be true or gupportedibBycan

affidavit affirming that they

are true?

Are the facts for the cases
mentioned under item No,6 of
the application.

(a) Concise?

(b) Under Distinct heads?

(c) Numbered consecutively?

(d) Typed in double space on
one side of the paper?

Have the particulars for interim
order prayed for, stated with
reasons?
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TIA AT P e TT
AOMSDABAD BBENCH,

Original application lio. Lag of 198¢.

Gajanan Narayanrao Chitre. eesessss ‘Applicant,
Versus

Union of India And Ors. eseessesess ROBSpondents,

: INDBEX

Ut S e B e et e W

ST Annexure Particulars, pages
No.
1 X Application 1L Go 12
P A Oraer dated 18-10-83 13 16
passed by General Manager
(8)/C.?.0. Western Railway 13 to/é
with forwording lstter.
3 ‘ Aq Copy of affidavit of
applicant's mother |7 %] Q/
4 Ay Copy of School Certificate
of Kumudben. |9t /9
S Ag Copy of application %o C,P,0.

Western Railway for alteration

of Date of Birth, o0t 2]
6 Gy Copy of Covering letters under

which copy of affidavit of

mother was sent to C.2.0, " 92’2)3098&
a7 A5 Copy of Hule 145(3) of Indian

o AP . . L\ B2
A2llway Bstablishment Code. ¢23 '60»2,)

e st v, - —— L —— ——
- —— — - A
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1Hs CENITRAL ADMINISIRALIVE LRIBUNAL )

AHMBEDABAD BENCH,

Original Application No.h%ly of 1gsc.

Gajanan Narayanrao Chitre. eessccsssapplicant,
AND
(1) Union of India owning
Western Railway through
General Manager,
Western Railway, Churchgate,

Bombay - 20,

(2) Chief Personnel 0fficer,
western Railway, Churchgate,

Bombay 20.

(3) Divisional Reailway lManagsr,
Western Railway, Rajkot Division,
Mothi Compound,

najkot, csesecssscssssss ReSpondents,

1, Particulars of the applicant :

Gajanan warsyanrao Chitre,

Ssenior Commercial Inspector (IC),
Western nailway,

Office of the Divisional Railway lManager,
Kothi Compound,

HajkotT,

00002/-
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2. Particulars of the respondent :

(1) General Manager,
Western Railway, Churchgate,

Bombay - 20,

(2) Chief Personnel Officer,
Western Railway, Headquarter
0ffice, £ Western Hailway,

Churchgate, Bombay-20,

(3) Divisional hailway Manager,
Western Railway, Rajkot Division,

Kothi Compound, Rajkot,.

3. Particulars of the QOrder against which

application is made.

Ine application is against the

following order :-

Order No. GC 283/14/7(4) (G.d.Chitre)
Date 18-10-1983. Passed by General
Hanager(E) /Chief Personnel 0fficer, Western
Railway communicated through General
lanager, (B), Weslern Railway. CPO has

passed order onh 11-10-1¢88, This order

with forwarding letter is annexed herewith

and is marked as ‘'Annexure At,

(iv) Subject in brief :-

Ifhe subject matter is date of birth. The
case of the applicant is for alteration in date

of birth from 4-9-1932 to 4-9-1935, The Chief

ceeed/-




Personpel Officer, Wwestern nailway has rejected
the applicant's case by speaking Ordsr. Lhe
orcer of rejection is communicated through the

General Manager(B), Western Railway.

4, Jurisdiction of the Tribunal s

The applicant declares that the subject
matter of the order against which he wants redressal

is within the jurisdicbion of the Iribunal.

-

5, Limitation :

The application further declarzes that

the application is within the limitation

prescribed in Section 21 of the Administrative
Lribunals act, 1985.

6. Facts_of the Case

(a) ihe applicant joineda service of the

Western Hailway in its Bnavnagar Division in
1956 as Commercial Clerk, scale Hs.60-150(F)
and was posted as asmsistant Goods Clerk at
Bhavnagar., He came (o Hajkot Livision in 1958
on mutual transfer and was posted at Rajkot
Junction as Assistant Goods Clerk. He was
promoted as Goods Clerk, scale Rs.100-185(P) in
19686, ihe applicant was taken up as claims
Iracer, scale Hs.100-185 (P) in 1968. He was

promoted as Assistant Commercial Inspector,

00004:/"'
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Scale Ls.425-640 (HY in 1982. He was promoted

as Commercial Inspector, scale Rs.455-700(E)

in 1984. He was further promotued as Commercial

Inspector, ocals LHs.550-7530 (R) in 1985. He

was promoted as Commercial Iaspector, scale

o ’
y 2 ~OA LD . 9 ~ wilan, Aods e 1 -
Hs, 700-500 \ra.) 1o 1930 alx works as sueh under

(b) Ifhat the applicant has put his correct

)

re

}.J.

aate of b
#vem form of Railway Service Commission, Bombay

in 1956, Lhis application is in personal file

(e) fhat in his childhooa the applicant
was sent from Rajkot To Chhovaudeaipur whi where
nis uncle was officer in that

applicant's uncle .Jarharirao,

the applicant admitved in the

got his birth date recorded as

reason that the school would not

cnild of age below seven years, If the correct
cate, 4-9-1935 was given, the School authorities

IR I 3 L3 U2 e
WOUuLLQ 0oL admliv nlm, 10118 recoraed

date,

4-9-1932 coatinued in the school Leaving

(a) However, the applicant stated nis

date of birth correctly as 4-9-1935 in his
application #wem form for Railway Serviece in

ceesd/-
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(e) ihat in the year 1970 about, one
welfare Iaspector of wWestern Railway came to the
applicantc when he was on duly and sheuié &he
showed the applie=znt his service sheet. The
Inspector asked the applicant whether he had

any proof of his birth date as 4-9-1935. The
applicant repliecd that on the spot he had no
such proof. Ihereupon the Inspsctor asked Ghe

ture against the

v

applicant to pul his sigas

{A

columi of Birth Date as 4-9-1932, The applicant

dic it,

(D) fhat in 1972-1973 there was some darive
for correction of Birth Dats by some circular,

IThe applicant was working as e Claims Tracer in
1972-1973 witn his headquértsr at Jamnagar,

Because of nature of his duty the applicant had

Vo remain on line at various stations in Western
Railway and also on other railways at distant
placss. He did not know about 1973 circular, This
circular was not whown to him nor was his attention
drawn %o it, much less him aez-was-his-abbeasien

the service of kis its COpYe.

() That last sentence of paragraph 2 of ths
order of the gZ/@ C.?.0. viz. "ihe atteation form
of HSC filled up by the employee_i&agged gt

also indicatea his date of birth as 4-9-1932.

(h) Annexed nereto and marked as Annsxure A,

~
is copy of Ghe aAffidavit of the applicant's mother

00006/—
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Indirabai skewa sworn in on 7-8-1938. The
affidavit says that the applicant Gajanan is
her sonj that he is her eighth child; that
birth date of the applicant ig 4-9-%935; that
he was borh at Rajkot; that at that time th@@e
there was no law in Rajkot that birth of a
child should be registered with local authority;
that the applicant was sent to Chhotamdapur to

live with ke® his mother's brother-in-law who

vas treasury officer there; that as per rule in
fores in Chhotaudaipur at that time child below
seven years of age was nov admitted in The
school; that therefore her brother-in-law got
the birth date of the applicant recordad as
4-90-1932 for the solg purposs of admission in
ths school and that corrsct birth dats of the

applicant-Gajanan is 4-9-1¢35.

(i) Ihat the applicant has several brothers
aad sisters. He is 8th childa of his parsats, His

sister Kumudben is 7th child of his parents. vate
of birth of Kumudben is - =19 , Proof is
annexsd herswith aad is marked ag Annexurs Ay

Go this application. Dats of birth of Kdmudben

is relevant piece of evidsice.

(» That ths applicant was bora on the
auspecious day of GANZSH CHALURIHI and thersfors
he was given name of Gajanan. Ganesh Chaturthi in
1035 falls on 4-9-1935 i.e. SAMVAL YBZAR,
corrasponding %o 4.V, 1935- Bnadarva Sud Choth,
This is prooi of the applicant's birth date as

4=-0-1935.

0.0.7/"'
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(k) LIhat the applicaat applied to the
competent authority the Chisf Persoanel

Officer (C.P.0.), Western Railway on 10-3-19806 Go
change his birth date from 4-9-1932 to 4-9-1935
statlng reason of error, thersin, Copy of this
application is annexed herewith and is marked

as Annexure A3 to This application,

(L) That the aforesaid affidavit of the
applicant's mother was submitied on 22-8-1933
alongwith covering letiter dated 22-8-38. Copy
of this covering letier is aa annexed herewith

and is marked as ‘'Annexure Ag'to this application,

(m) That the C.?.0., Western Railway has
rejected the application for alteration of date
of birth of the applicant by his order dated
11-10-1988. This order was sent to the applicant
under covering letter dated 18-10-1988. (Copiss

aanexed as aanexurs 4 above.)

(n) Being aggreived by the order of the
Chief Personnel Officer, Western Railway dated
11-10-1988 rejecting his application for
alteration of his date of birth, the applicant
approaches this Honhwourable Iribanal for

redressal of his griavance.

7. Beliefs Sought

In view of the faets mentiocned in para 6
above, the applicant prays for the following

reliefs :-

00008/-
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{a) Lhat the order passed by C.P.0. i.e.

Chief Personnel 0fficer, Western Railway,
Sombay on 11-20-1933, commuaicated to the
applicant under the coveriag letter dated
18-10-1988 bearing lNo. EC 283/14/7(4)

i

(G.N.Chitrs) (annexture 4 to this application),

rayer for altsration of the date

i

JE3A
ol birtn, be set aside and/or quashe dis
and coasequently
(b) Lfhe applicaat be not retired from
service on attaimment of age of 58 years oa

supsrannuatlon, befors 30¢h September, 1993

(Wineteen Winety three).

1

Any other ralief whiceh may be deemed
it in the circumstancas of the case

be granted,

¢ Grounds for reliefs

(A) fhe applicaat submits that last
Sentencs of para 2 of the ordsr of the CePeQ¢ =
"fhe atuesvation from of RSC filled up by the

' also indicated his date

<o

employee flagged !

of birth as 4-9-1932" ig factually not corraca,

+he applicanc has givea his date of birth in
the Railway s-e Service Comuission Forme
Apolica ti as 4-0-1235, Lhis form is in

personal file of Uhe applicant.,

000.9/"
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(B) Lhe apylicaﬁt submits that he has
not taken any advantags in this case. Llhe
applicant joined service ia 1956. 0On basis of
the date of birth 4-9-1232, he would be
years old in 1956, On basis of the date of b
birth 4-9-1235 he would be 21 years of age.

He would bs eligible for recruilment on either
basis. Hencs the C.P.C. can alter date of
birth of one applicant as 1t would not be

detrimental To anyois.

(C) Lhe applicant submits that due $e-
weight ought to b have bsen given by the C.7.0.
to the averments in Affidavit of 80 years old

mother of the applicant,

() Lhe applicant submits that order of
the C.7.0. 1s arbitrary aad a ofiensive of The

Articls 14 of the Coastitution of India.

-y

(B) Lhe applicant submits that the order

of the C.P.0. is coatrary to law and equity.

Legal provisions relied upon :-

(1) Arcicle 14 of the Constitution of India.‘
(2) Rule 145 of the Indian Railway Bstablish-
ment Code.

(3) Artiecls 300-A of tne Constitution of India.

Copy of the Rule 145 of the Indian
Railway Gstablishment Code i1s annexed herewith

and is marked as Annexurs A3 .

.nnth/"'
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8. Interim Qrder Prayed for :

e et o

Pending final decelsion on the
application, the applicant seeks issue of tThe

following interim order :-

During pendency and till final
disposal of this application, or Till the
30th September, 1993 (Hinetsen Ninty three)
whichever be earlier, the respoudents be
restrained from retiring the applicant from
servies on attaimment of age 58 years, oa
superannuaiioin.

Reasons

1f the interim relief prayed for is
not granted the applicant will be unemployed
at the age of 55years and ne will have %o
rsmain unempioyed in these days of rocket rise
of price of commodities and economié depression
resulting in unemployment in private sector.
The applicant has heavy social rasponsibilities;
moreover in case the application is finally
allowsd the Railway Administration will have
to pay back wages to the applicant even if he
might not have worked and thus hard earned

money of tax payers will be misused.

0n the other hand if relief is graated
no ons will sufier; the Rallway Administuration
will take The work and pay to the applicant and
it will get benefit of 33 years experisince of o
the applicant, Hence this is fit case for

granting interim relief.

ooo.ll/-



9. Details of the remedies exhausted :

fhe applicant declares that he was has
availed of all the remedies available to him

ander the relevant servies rulas ste.

1n fact no appeal or revision lies

against the impugned order,

10y Matler not pending wikh any other Court Zte.

The applicant further declarss that the
matter regarding which this application has been
made 1is not pending before any court of law or any

other authority or any other Bench of the Tribunal.

11. Particulars of Poscal Order in respect of the

Application Fes : .

1. sumber of Indian Postal order B) []_/3 4}75
4 O

2. Name of the issuing Post OIficefiph (st
A T Y

3. Date of issue of postal Order 2F-9-49

4. Post 0Oifice at whieh payable.

12, Details of Index :

An index ip duplicate containing the
details of the documents to be relied upon is

enclosed.
13. List of enclosurss :

L. Order H0.5C283/14/7/(4) (G.HN.Chatre) Date
11-10-1988 with ®e forwording letter

datﬁd 18-1.0-1983- LA N A N NN R RN A

000012/"
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2. Copy of the affidavit of

applicant's mother. cececccncees A

3. Copy of proof date of

birth of Kumudbe:. ...;........ Ao
4, Copy of application to C,P.0O.

for alteration of Date of Birth. ..... A3
5. Copy of covering lstiter under which

copy of affidavit of Gthe applicant's

mother was sent to C.P.0.%/

Westel‘ﬂ ;iail\ﬂay. se s vecoee -0 xi M

©. Copy of Rule 145 of the Indian
Reailway GZatablishment Cods,

"valClmel @0 s s rs s 0000 ..1"15

“ In Verificatioan :
1, Gajanan N. Chitre, son of larayanrao Chitre,

age 54 years, working as Commercial Iaspector,
Westenn Railway, Headquarter at Rajkot, resident £e
of Rajkot do hereby verify that the contents from
1 to 13 ars true to my personal kiaowledge and belief
and vhat 1 have nol supressed any material faets,
ahmedabad.
Dats :gﬂ-9-1989.

y %
(}%{J// Signaturs of the applicant.

Lo,
The Registrar,
Central Administrative Iribunal,
Ahmedabad Beach.

Vi Mehly
K3
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ANNEXURE 'A',

WESTERN RAILWAY

Headquarter Office,
Churchgate, Bombay 20,

- Dated : 18-10-19883,
Np.ECIZSS/l4/7(4) (GodoChitre)

shri G,N,Chitrs,
sr. _CMI(LC)
Rajmkot

(Lhrough SCC(H)

- Subs: Alteration in date of birth-Case of
Shri G.l. Chitre, Sr.CMI(IC)-EJL.

Ref: Your letter No. G/0ne/838 dt, 22-8-33.

With refersnce to your representation

dated 22-8-83, it is advdsed that your representa-
Gion has bean examined in detail and your request
b for alteration in date of birth from 4-9-1932 to
4-9-1935 has been mBjes regretied and a cepy of
opeaking Order passed by C20-CCG is enclosed

herewith for your information.

Bnel: a4s abova. T
for Gensral Manager(d).

(]
O
O
g
ct
O
..

CC/Sc BSR for information and necessary
action.

DRM(E) RJT for information and ns cessary

actiorn.

SCO(R) for information please. ,

&

¢ 5.17.10 {} ’[/%ﬁll

;;)




g ¥ /9/
. 1. 1 have gone through the request of

shri G.N,Chitrs, sr. CMI working under DRI(E)

Rajkot for alteratiocn in Trecorded dauve of birth

made by nisc mother dated 7-8-1983,(p.sc)

D 1t 1is seen from the J/uneuu of Shri

Q. . Chitre Ghat he was appointed onx 20-12- 56 as A

AGC on thig Raillway. His dave of bipth is Tscoradad

ag 4-2-32 ix words as well ag in figures under his

H

own signature, authority for which is quoted as
‘ school Certificate, 5 G4 Board Poona. This School

Cbrbl¢1caceé is not available in the S/sheet, but

the entry of date of birth in the H3C form

1

flagged 'B!' has been tickmarked which means 1t is
£ ¢!

having accepled the recoraed cate ol birth. Ihe

aate of birth so recorded is binding on the

employee. There 1s no clerical error, erasure

or overwriting in recordec date of birth. Lhe

attestation from & of RSC filled up by the

————

employse flagged 'C' & also indicated his date of

birth as 4-0-1832.

e ——

of Lhe employee is 1iterate and for

W
}.h
ct
o
H
w
ct
®
(D

ployess an epporuuiﬂuj was given by

d—
o
D
=
[oX
=

ministration to submit their reprssentations

against recorded date= of birth lastest upto

31-7-1973. It is notU understood being literate

6

why he did not avail the opportunity aand represent-
" -ed for the first tims only on 22-8-1985. The
affidavit¢ of his mother dated 7-8-1983 cannot be

.

accepted, as the dats of birvn is rscorded oan the




e ———i

basis of 53CE Boarda cercvificate of 1-7=1952 which

[ —

is an authentic documsnt. The employeé Hé%ef made
any attempt to alter his recorded date of birth
within a reasonable time from Unea date of his
appointment on Railway. He has also not mads any
effort to change his date of birth recorded in
his 3uC5 Board certificate through educational
aubhorities well in Uims by availing the
opportunity given upto 31-7-1873.

4, , In terms of Rule 225(4) of RI (1885

[ e P —

edition) the date of birth as recorded in accordance

with extant rules shall be J} held to be hinding
and no alteration of suche date shall orcinarily be
ke permitted subsequently. It shall, however, be
open to the General Manager Chief Personel (Officer
in the case of Group C and 'D' Hailway Servants To
cause theé date of birth to be altered only in the

following cases :-

(1) Where in his opinium it had been falsely
stated by the Railway servant to obvain an
advantage otherwise inadmissible, provided that

& such alteration shall not result in the Railway
servant being retained in service loager than if
the alteration had nosv been made, oI
(ii) Where in the case of illitearate staff,
the General lanager is satisfied that a Clerical

error has occured, or

(iii) Where a satisfactory explanation

(which should not be entertained after completion



: s /6

of the probation peorid or three years service
whichever is earlier) of the circumstancses in
which the wrong date came oo be entered is
furnished by the Railway servani concernsd,
thather with the statement of any prédvease

privious atlempts made to have the record amended,

5. lone of the above conditions is satisfied

in this case.

(6. In the circimstances quoted above, I
do not find any ground to accede to the request
of shri G.H.Chitre for alteration in his recorded

date of birth from & 4-¢-1232 to 4-8-1835,

CP0.
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AFFIDAVIT

Indirabaee Narayanrao Chitre aged about 80 years
residing at Rajkot.
2. Gajenan Naroyanreo Chitre is my Son. He was born
at Rajkot on 4/9/1935 At that time, there woc no
lew existing ;n RquOt that the birth of a child
should be registered with local Authorities, I have
seven sons and three daughters and all are alive at

present also Gajanan is my eighth Children.

3. 1In the year 1937-38 my said son Gajanan was < nt

to live with my sister-in-law who was steying with

my brother-in-law, Neraharirao Chitre at Chhota=udaipur
¢

which was a nature state in Gujarat and thore he was

serving as a lreasury Officer,
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4, As per the rule in force in the said State of Chhota-

Udaipur and ch}ldren below the age of Seven years are not
admitted in the Schogl and so v th the sole purpose and
intent to get early admission in school my szid brother-in-

law, Nerayanrao got the birth date of my Son Gajanan as

4/9/1932, But the correct birth date of my Son Gajanan is
4/9/1935 and not 4/9/1932,

S, The cbove statement is true and correct to the best of

my knowledge and belief and I believe the same to be true.

| RAJKOT OF Z /& /1988, -
N R 'd r l |
20 T j ? : . [- ‘. ‘
O:\:Io_ltv“" %}9'&%} G(é’ I
310 7 Sq ~
5L gOle affir- - ¢ N[A"‘ me bV 3 " W:
e /V'M‘ga n/{ao LS e

et e, A—vagate whe &

nally imewn 1
?x/:“y of Hr37 198 bt ;::

_,H‘ J‘/'/._.(,&)——"
(M. N. U7 AN /
NOTARY - KAKOT. ”/“\

© A Ww&

(M. M. UDANI)
IQTARY - RAJKOT.
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MAHARASHTRA STATE BOCARD OF SECONDARY "EDUCATION
POONA DIVISIONAL BOARD

% This is to cortify that the withinsigned‘ K- M- Kaje. .

: . k
5 sua D REEATERRINRS

ki

‘ ‘RAJE'KUMUDINI MADHUKAR

"~ assed the SECONDARY SCHOOL CERTIFICATE EXAMINATION of MARCH 1972
in the Grade shown below and reached the ‘Standard ( Pass, Credit or Distinction ) as shown in

[
({

i

[

L

[

{

{

{

{

the following subjects: . {
‘ {
{

[

{

!

|

[

i

|

{

|

l

{

i

MARATHI ~ HIGHER
HINDI ~  LOWER
SOCIAL STUDIES
GENERAL SCIENCE
ENGLISH  LOWER
PHYSIOLOGY & HYGIENE
ARDHAMAGADH]I

HOUSE CRAFT

CTUVTTUUVTTUVTUOUDO

Exam. Seat No. Grade Total No. of Subjects School No.

¢ AN -5 TN . THREE EIGHT 33052 |
M AnaGe e i Y e ;
Dat -] - - . '
' o"’ ;'21 06-1931 TWENTY=FIRST JUNE NINETEEN THIRTY ONE e
Birth : '
/," ) 2 s J b
/// /. 7// / :
,«"/ "// ( t “ ‘
Signature of the Head] ) I l/ ;,./.,,, o )
of the School Voo e §
B N //" Pear B nGH SCHOOL, ‘
¢ .
- Al AL i) B MU ATt (8] i
School i o o . o S e l
Vi ; X A ¢
% : : » '
S
éZﬁtﬁ [ —
POONA-10.
Divisional Secretary
Ist August 1972 ‘ ;
NOTE:— (1) THE SECONDARY SCHONL CEPTIFICATE IS AWARDED TO SUCCESSTUL CANDIDATES IN-
GRAUE 1 TO THOSE WHO OBTAIN AT LEAST 60 PER CENT OF MARKS IN THE AGGREGATE.
GRADE 11 TO THOSE wHO OBTAIN AT LEAST 45 PLR CENT OF MARKS IN THE AGGREGATE.
GRADE /] TO ALL OTHER CANDIDATES
(1) PAsS (P) IV P C CREDIT (CY s P C DISTINCTION (D). 70 P.C.
(3) THE CATE OF BIRTH So00 AN IN THIS CYRTIFICATE 15 THE SAME AS THAT ENTLRID IN THE CANDIDATE'S
APPUCATION TOR ADMISSION 1O THE EXAMINATION

IMPORTANT NOTE .
No change in this S. S. Certificate shall be made except by the authority issuing it. Any infringement
of this requirement will result in the cancellation of the S. S. Certificate in question and may also
involve imposition of other appropriate penalty as may be decided by the Board.

ol DRRDDPRDDDDDDDRDDDDRDDDDRDDDDDDDI!
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ANNEXURE 'ﬂ 3

From : |
GeN.Chitre, Rajkot,

ST ChI(Clalm:), Date : 10-3-86.
Rajkou. c

Lo,

shri, 5.C.Bhatia

Chief Personal Officer
dWestern Railway,
Churchgaxtes,

oubs The Cha ge in Birth date in Rly. Recordas
as 4-¢0-19035.
Respected Sir,
iln regard to the subject cited above,
1 the undersigned request to consider my case for the
change in birth-date in Rly. Record on the following

grounds s-

(D My father had 8 sons and four daughters and

I am the seveath son of my father.

(2) I was brought up of Chhota Udaipuer with
my uncle who was Jresury Officer in 634 Chhota

Cdaipuer State whi when I was only 24 2k years old.

(3) In those days there was a rule in Chhota
Udaipuer State that a boy can be admitted to a

school at the age of seven oaly.

(4) My uncle manage) to admit me in the school
at the age of four by mentaining wrong date as
4.. Q-ldd—lo

P_.-n‘-i—‘ e ——

(5) My father had not maintained any kind of

record to prove my birth date as 4-9-1935 but from
\'-——.— -

.

the very begining, I always mentioned as 4-9-35.

0002/"



(6) But due to my bad luck my birth date is

also nol recorded in the Municipality .office,

v

Rajkot as in those days nobody was so much

varticular about birth date as we are today for

(D If my birth date is treated as 4-9-1935

then my elder brother will remain in servic

@

W which will be in form to langhf at under

1.

the circumstances, kindly do needful in the
?

matt

(]

r and obeligs.

1 1 g

Lhanking youf goodself in aanticipation.

Yours faithfully,



»

ALNEXURE ¢ vﬂ' iy

From : Lo,

- . Chief personal Officer,
90 Ne Shlt?e?_ :”'. Rly’. ChurChgat‘e,
sr.lar.(1ICJC), Bombay

ND 3= G/one/38 of 22/3/88.

sub :- Seniority list of A NG staff

Commercial Depti. -Commercial Inspectors.

fef :- Your .o. 5C1030/2/7/3 dated 27-5-87.

Respected S5ir,

vith refereitce to above citea subject, I,
the undersigned humbly submit herewith my so years
0ld mothereks sze®ib zeronn wh¥ ef Copy of
affidavit in support of my birth date as 4-9-1935
instead of 4-9-1932. LThe original affidavit will
be submitted as and when required by the Railway

Administration,

Hope now, necsessary correction will be

made in my se®vice rscord accordingly.
Lthanking Yours.
Yours faithfully,

(G. 5. Chitre)
ancl ;- As above, =T, CHI(JOC)

fdajkot.

v
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(3) The date of birth as recorded ina
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rules whall be held Go be

ordingarily be permitted subsequently, It shall,

3 E 2 AR = ey
013, providsa wnad
In aTE oot o AT T s ol 2, L read Vi i

such alteration shall not result in the raliway
servant oveing revalned in servies loager than if

the alteration had not been made, or

)

(ii) whergﬁ iin the case of illiterate staf

Canaral S caT Ja catdefiad Flhat : 1
General Manager is satisfied that a clerical

e1Tor has occurred, or

(iid) where a satisfactory explanation (whieh

o

should ordinarily be submitted within a reasonabls

ng service) of the cirecumstances in

which the wrong date came Go be entered is furnished

e T A a9 Vg ax a ant N ~an ~ 1} . s 4
by the railway servant concerined, together with the

statement of any previocus attempis made to have

= . ) . ” .
unNe I'sCcoI'ds amended,.
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- BEFORE THI CENTRAL ADMINISTRATIVE TRIBUNAL AT AHMEDABAD

OeAe No. 4904 of 108C,

Shri Gajanon Ne Chitre, cscee Applicants
Vres
Union of India & Others ccea Resnondents.

Renly by the Resnondents.

At the ou_;et the Respondents states and submits that

the application of Vhe Apnlicant 1s time-barred and deserves

aﬁ\ to be dismissed limne as the Order pasced by the Chief

Personnel Officer is dated 18-10-1933 which was conveyed

o the Petitioner, but the original Order w-ich was pasced
by the CPO, Western Railway, Bombay, is dt. 11-10-1983

and the accounting date i.ee. the date on which the applicant
*is informrd - 18—10-1988\and thus the present application

is clearly time barred as the same has been filed after

one years.

2. VWith reference to para 6(a), the averments made by
the Petitioner regarding details of the post held by the
Petitioner 1c not disputed because it is not a cquestion
to be dec:éed by this Hon'ble Prlbunﬂl. The real cquestion
before thie Court ie the challenging of date of birth and

therefore the same does not reduire Lurtb(r commments e«

3. With reference to nara 6(b) the averments made therein
are not correct and is denied hereby. The statement made by
the Applicant that he has put in the correct.date of birth
in his épplication form of Railway Service Commission
Borbay, in 1956 is shwn as 4-0-1935 is not correcte On

the contrary, the application which was filed and submitted
by the Applicant to0 the Railway Service Commission,Bonbay
wherein the abplicant‘himself has srown that his date of
birth is 4-8-1932. A copy of the application in the handwritt.
-ing of the apollcan himself is enclosed heraeith showing his
date of birth as 4-8-1932 is marked annexure R-l. Not only
thieg, a copy of the school leaving certificate produced by
the applicant also shows hisg date of birth fs 1=C=1932.

LRI A \
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In his Service Sheet prepared at the time of his appointment,

the applicant himself has entered his date of birth as 4-°9-32

\
~

and he has put his signaturee A copy of this Service Sheet is
enclosed marked as annerure R-2. Thus, it can be seen that

the allegation made by the Applicant is afterthought, without

any evidentary support and baselesse.

4. With reference to para 6(c), the averments made therein

are not cérrect and is denied herebye. The story narratediby
him of a period 30 years back shows that even at tﬁe time Qf

his admission to'Scbool, the applicant had resorted to falsehood
and the same has continued till 518 superannuation. The
Responhdents therefore has nothing to say further when the

applicant himself has admitted his own falsehood.

A

; ;
5. With reference to para 6(d) the averments made therein
are not correct and is denied. The Respondents have made it
clear in para 6(b) above and therefore the same does not

require further repeatition. : 5

Ge WiﬁhAfeferenCe to paré g(e), the averments made are not
correcﬁaand is denied hereby. This is the second instance
of the Petitioner's falsehoode. He states that in 1970

one Welfare Inspector of Western Railway camelto him while
he wés on duty and herhad showed him his SefQice Sheet aﬁd
asked the Applicant to give proof that his date of birth is
ZRXXXIT 4-9-1935} And ac there was no proof the Applicant
has. put his signature and showed hic date of bifth as 4=-9-32.
The Respondents states and Submité that right from the
initial 'stages i.e. from the time of applying for the job
the‘applicant had giveﬁ hisyéate of birth as 1932, Only he
had made changes ié the month i.e. £rom Auqust to September;

iece the figure '4Y and the year 1932 was' commone And therefor

it does not lie in the mouth of the Applicant to say that as

-

0003
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there‘was no proof, the date of birth was shown as 4-9-35.

Mot only this, he himself has marked in his own handwriting

‘that the date of hié birth is 4-9-1932, at the inifial

stages. 2nd therefore the question of obtaining signature
e or proving his date of birth in the year 1970'6055 not

arise.s It seems that the Petitioner has the habit of

j;; . blaming others for his wrongdoings and now he is desparately
;g&%f 7 trying to get out of his own admission that he was born
\ 2 : é’ )

on 4-9-1932 so that he may continue in service for three

more years with the railways.

7. With reference to para 6(f), the averments made in the
, are
said para/not correct and is denied hereby. Here the

petitioner has again tried to take shelter of falsehood
saying that in the year 1972-73 a circular was issued by
the department for correction of cdate of birth, but some
-how he had not applied.because the circular was not shown
to, him nor was his attention drawn to it. Here the
Petitioner has shown a perfect erample of his own careless-
‘. ness and now wants egulty and justice forgetﬂf':inc_; the
marim that a person who wants equity must come with clean
hands. Here it can be seen that the Petitioner has
throughout tried to =shift the burden t5 the railway
administration and therefore the allecation'made by the

applicant are concoted, after thought 2nd is baselesse

.8+ With reference to para 6(g) the avérments made in the/
said para cquoting the last sentence of para 2 passed by the
CPO is baséd on record and ther=fore it cannot be said

’ that it is without application of mincd. On the contrary
the C.P<0O. has referred to the attestation on the
~pplication of the employee filed by him on 9-1-1956
and the lst page of the said form shows his age to

o be as 23 years. This ag=2in proves that his date of

AIIA
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birth is 4-9-1932 only. A xXerox copy of the same is
enclosed marked as annesxure R-3 for the perusal of the

‘Hon'ble court and decide the real dispute.
% , ,

C. With reference to paras 6(h) and (i) the averments

made therein are not correct and is denied hereby. So

is concerned, it is irrelevant. £imilarly, the age of

the sister of the applicant is =21so nortrelevant} The age

of the sister is shown as 21-6-1931 whereas the age of the
Applicant is shown ac 4-9-1032 and between th- two there

is a ga2p of 15 months. Hence this fa~t ic also immateriale.

Even otherviise the same cannot be considered because

there is proof in the School leaving certificate where

e g
i

is age is shown ae 23 years ‘in 1956 and he in his own
\ :
handwritting as marked 1932+ Till now he has not made
any attempt to correct or change his date of birth
though a chance was given in 1973. The petitioner’is
ﬁry}ng to get 3 more years of service at the fag end
of hic service and the came canmot be given aﬁ the cost .
of the others who are more capable and qualified and who ‘.

¥

are walting in queue.

10. With reference *o paras 6(j) to (n) the averments
made therein are.not correct and is denied hereby. His
date of birth is rightly and correctly recorded in the °
Service sheet on the basis of the information furnished
by the Applicant himself. ﬁven otherwise, the documents
prﬁduced, mnrked Annexure I to 3 clearly ékows that the
yeatr of -his birth ié 1032 and hot 1935. Hence there is
no error in the speaking order passed by the CPO. ' This
court cannot entertain this type of.application which ié

a futtle exercise because the court can only decide if

there is an error of law or error of "jurisdiction. On

0015 !
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the contrary the speaking order pasced by the CPO is

found=d on the cvidence produced and therefore the same

cannot be read and recorded by the court at this stage.

11, The Respondents further state and submite that

the Applicant had made represcntation regarding change

of date of birth in 1936 for the first time, i.e. after
putting in 20 years of service and when he ic on +he
verge of retirement. And the above is made without any

evidence, and therefore it is purely an afterthought

and deserves to be rejected.

2«  The Respondents further states 2nd cubmits that
ng thie application, the Hon'ble

ration the

t
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tribunal may be pleased to

>

in ATR on

(o}

Primary Bench judgement, New Delli, reporte
page 509, ATR Allahabad page No. 299, and ATR liyderabad

on page No. 80 and other judgements on the same lines.

=

13. For the above reasons and reasons which may be urged
at the time of hearing of this application, this applicatim

of the Applicant deserves to be diemisced with special

Ahmedaba A For and on behalf of +he

. Union of India.
o %D/\ D__Q_J o s anAy

AtdiBened Divisional Railway lanager,
(B.R. Xyada) Western Railw=y, Rajkot.
Advocate for the
Respondents.

4 Verification.
:C; . < . m"&\‘\'\i({y\(})

/?detuiwﬂDivisi nal Railway Manager, Western Railway, Rajkot,

do hereby solemnly af irm and state th=>t what is stated above
is true to my knowledce, information 2nd belief and I
believe the same to be true.

/ﬁ—kﬁﬂgﬁbllJJ\AQ(’ :

Ahmedabad.
D+ ) A‘(&(hcnq Pivicional R:sl'!vr‘il{ uanac*eL,
- v?k’a /6/") Western P?llw’\y ajkot
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RAILWAY SERVICE COMMISSION

o/
n of Application for appointment as (Post)...rﬁ?:{.é?&’}.‘.-; .................... LT R,
Ly rres
he grade OF RBucsrucisessesensssssusssasonasassases for tlw:(}i/e‘&b”"/"u ............ Railway.
3 Reference Employment Notice No..oooooviiiiniiniiiinnns Category No.....ooeeeeeneee Al |

.% N. B.—All entries in this form must be in the Applicant’s own handwriting in ink.

' A PERSONAL PARTICULARS

| (&) Name in fl (io Block capitals) .. . GAJANAN.NHRH&ANRRQCHJ TR
? ) 1 maried.toindicate whether more than e | WUNMABRIED. e

wife is living

. (a) Father's name (in Block capitals) ... NP\QAHANRAQVIMHHﬂRAO’ CHI
(b) Fat}{cr's present and past.?ccup‘t.xffons .gl.:ve full RE-’-JRED,M A N A (}'E R,.AO"EN C\j P‘
R HJ\‘

details ... e e | AAELLL A A L T

» 3. (a) Your postal address in full (in Block capitals) ... | oo C‘ oI ] A ———

NEAR MOTL. TANKL..RAJIKOT

(b} Name of the nearest Railway Station ... F?HJKQTA(JN) .....................................

4. Personal marks of identification e el NIL‘ ...........................................................
5. () Religion v o e e e e N DUTS IV e

(iii) Are you a member of the Scheduled Caste or of
the Scheduled Tribes 2 e st ata st

B

If so mention the Caste or Community voe b ceiieisesanisessrorasrsssiasssasersusnsanansonssseseserasenstsnstesentcerstensee

(iv) Are you a member of the Anglo-Indian

Communiy? .« oss . sex e aws | sevscrsesssesssssasssssssronaiscnsuesnastissbnssssnensensag asat st iaisatnasesns
If so state whether you are a statutory native of | oot e e eanaang
India (A certificate of nationality should be ob- | - \" P L=
tained from the local branch of the Anglo-Indian | o™ 2 .
Association, or from persons of standing, whogy i‘ﬂ» ‘ aff‘ .
themselves are Anglo-Indians. Documentary /
evidence such as birth certificate and scbgol ;

 leaving certificate will also be accepted). .y | 4 % 19

6. Exact date of birth (Christian Era) \..."s ; \ L4, ):*t=—8—£*"55 S s lf‘)'
P A o i f
N.Bmh rocorded in the Matrialtionr S6.C., SSLH o Hee
X cquivalent certificate. § a0 - i”l‘
P

7. Give {in Block capitals)

(a) Place of birth(,}}.; Jﬂ.{»gﬁ,’" W RIBEL .. o dssivinmmessssses y
(b)) = * -, Indian State or other territo&iq”;vhjch ‘ (,'A W Rﬂ S "WRA’

your birth place is situated o f o
‘ .
/ B .'" :x b -
8. Give particulars of your height, weight and chest (1) Heght....... g ---------- FL-.-;}- -------- Inches.
measurement. oA (D) Weight....ccuun. i r———— Jbs. \
MMZ;W (3) Chest measurement......... .Y o SR Inches.
A Pt

A speak L ENG ’ fa g  AaA D
v ’?f:@v 9. What languages can you_gggé ;) ;_C‘ELIS‘-,.#\,,O"LLJA RTI. HINDS Mﬂ@ AP
write ¥ ' | D ilame LA

13 B O e

s ) if married to indiezte wheth | | J :
5, ¢ { marri ndie ' c:r“ {LM ACHEP :‘ED .

more Wan oné wue s i
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s b\;;\ _23{ )%Qn&vm w\rb‘ \e

s EL&“Djm (EXGR G %

R

=\ W AR (i . -
1 P, Ps5-55. A ; B. B, No. G. 108 F.
: 42,( ' (QP?\‘\' R. 3.
e ' P7 S. R. Code No. G. 1931,
] ~ G. 1932 & G. 1933,

. | 92&
: WESTERN RAILWAY
) | SERVICE SHEET
N ’_Name“fin full 54&0 ]/@mw , /V%?zg&ée& Wis v

Father's Name PP M&/Jh/%& Va - iy
5, Date of Appointment ,Zé 125K .

Permanent or Temporary l%d,«?{ézﬂ;}f

Designation o A& e _

Staff or ®icket No. -1 ) L ,

’rovid;;f Fund Account No. __ _FeoRl3¢E.

Date of joining Provident Fund

32) o ?Ac»w S tivee Zey MM%{ Besang
S T, 51; Pl |l b %ho u\)y | Cesdifice e Ssc L

/3‘%‘5 }DM . _yfsfM/jf&
Age on Appointment vah Cv\ el

Religion _%m,.ﬂé Nationality Mqﬂ_‘_ Caste ‘%M:k .

I( Village fR_‘%zZ?!it
Native of ~+  Taluka or Tehsil_/ i |
IL District .j‘ %&’% o {Z‘;Le‘
.{ WO Mete o Gf7" sy ate =de. .
U @Q_Mete o Leff side o)
(-
I
!
..<

Identification Marks

Educatlor}a{vﬂlplomas and
other qualificafiond' =

1080, roc?

%&/ e &

! g_“ me i

( ar\f'ce by oot

amt @ng Tn WER 1080 -4
A (I Gyl QiaxT #

L
AL Station } Signature ‘%\A/ =
l}' Date i ‘t___ ‘/} ‘/Q/‘/f
B — J Designation ’ /‘2{ c s (S) ) /’

Officer-in-Charge

~The age on the last birthday should be entered in words against the item ¢ Age on Appointment ” by the Officer-in-Chy/" '
in his own bandwntmg, who should put his signature (with the date) against the entry.

e 1
J =
ﬂn &“1“ \Y
C’)q\ " |




ATTESTATION FORM.

e T AT S > e = T

surname,

Y % g i %
1} Name in full (in block capitals) with aliases, if any

F I e e
(Please indicate if you have added or dropped it C/'/] TRE ,,,,, G‘AJH NI?N

Jany stage, any part of your name or surname).

2. *Qresent address in full (i.e., Village, Thana and /0/1/'& ,,,, s ;‘ . n (,‘ ... ; ..... < /Pm ..........
. District, or House Number, Lane/S$trect and M Qa k. : é o4
Road). . . I 7 < 272 R Ko Saslan, foagann,

J . . . -
3o @) Home ‘address in full (i.e., Village, Thana and
District, or House Number, Lane/Sireet and
.Road). "

(k) Iforiginally a resident of Pakistan, the address
in that Dominion and the dale of migration
‘... 1o Indian Uniomn.

t. Particulars of places where you have resided for more than one year during the preceding five years :—

e

¥ Residential addresses 1n full (1.e.,
= Fromii e : To, Village, Thana and District, or
~ House No., Lane/Street and Road).

LN Ry | AR .. M. W Aobiitazs

F‘dther's.-——-
(a) Name in full with aliases, if any .

(b) Present postal address (it dead, give last
address).
- (¢) Permanent home address

(d) Profession

(e)If in service, give designation and official
address, : :

O e S A T S R AN VoA ST T Gy

(1), Nationality of.— *
(a) Father ...

T

i

<

(b) Mother... ... ... .. L ()BT e

.................................

................. = W e
el Masend . el oo b EE / ....................... e L R J

(Wi s v e, k0l

..................................................................

(ii) Place of birth of — ;
(a) Husband () %A.W
: (b) Wife ... o

1, (@) Exact date of birlhy o * {a) Z// - 1932

.................................................................

(b) Present Age vk (D) = =g

...................................................................

(¢) Age at Matriculation

..................................................

T R W R R e e

oy W P I, N TN T T T RN

y }{\ (oY QQ\, S
\ L}., '

5@;. R i i T L I S 1 T R
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VAKALATNAMA

IN THE C/QMM /419(%'",04/67%%&'4;{ ”‘/‘;‘g/ré,ﬁmﬂ,ﬂ
ﬁ%\/‘,‘,ﬂu{aé*@ Leril, .

Civil
Criminal
ﬂ7(ﬂ Nam A'/L‘V;,/I/VM,W ﬂ/ﬁ M‘P-EH_-#N:F
' , } APPLICANT
ff'%/é 2/~

PETITIONER
VERSUS

. ! . RESPONDENT
U/Vu g Of %ol o) }ﬁmﬁ/
O /bhais -

I/Vy,e,/the undersigned Petitioner/Opp?(}ént/Appeyifnt!Resp%ryd'ent_, /g/Vr /A%i{

in the above appeaI/Referer;ce Revision, Review
Petition do hereby appoint and retain SHREE VIPINCHANDRA S. MEHTA, Advocate of the
Gujarat High Court, and
to act, appear for me/us in the above matter on my/our behalf to conduct and prosecute or
defend or withdraw the same and all proceedings that may be taken in respect thereof or any
decree or order passed therein including proceeding of execution and review, to file, obtain
return of documents and to deposit and receive money on my/our behalf and to appear, apply,
act, take necessary action on my/our behalf in the above matter. |/We authorise our advocate(s)
to sign plaint, written statement and also to verify. or affirm the same and also to make
Affidavit(s). |/We agree to ratify all acts done by the aforesaid Advocate(s) in pursuance of
this authority.

Date this oz ?}”) day of !, %MM 198 9

S Pu C{/‘\ 11'7&\ ‘

\7

e

47 {

P
b

3

Accepted

L gl

Signature of Advocate(s)

,,\
N

7

N

Address :

Vipinchandra S. Mehta
Advocate
41, Girijasut Society, (Giriraj-2)
Near Dhanjibhai Kuva, Chandledia Road,
Ahmedabad-382480.



CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH, AHMEDABAD.

No ,RA/MA ./ / 5th Floor, -2 Patol Houcse,
in/with Near Sardar Patel Colouy,
TA/OR/ / Post Navjivan, Naranpure,
™/0A Stamp No.jatn /Qﬁ Ahmedebad = 380 014,
Date 5= //-(0 %
To,
qli ﬁmgkﬁ‘
A}
Sub,.:Removal of defects. .
Application No, : W 4 /Sj .
Between
- / e
G 6_4_1 P Applicant.
and ’
_ o Responient,
Sir,

Plearse remove within 14 days, following defects marked ol i
in the above mentioned application filed by vou, failing which
necessary action will be teken by this office inder sub-rile 4
of rule 5 of Central Administrative Tribunal (Procelire)Rules,

1987. Brmmisasir - vemes s

™ ’ ¥ - .
§ -) /}f; 2 [ 4D
Ngesd |, L &g
: _ CZ{-S? Deputy Registraf(J).
Defects Sgo g2~ A

4

1. Application is not in prescribed form.
2. Applicotion is~hot on thick paper of good guality.
3. The application is not in following two compilatione.

1) Application alongwith impugned order(s).
2) All other documents and annexures referred to in
application in paper book form.

4., Though the number of petitioners is more than ore, a regues
for permission for filing joint application is not made.

t

5. Though the application is a joint application filed by an
association, it does not disclose the class/grede/category
of persons on whose behalf it has been filed AND/CR at least
one affected person has not joined the application.

6. Looking to the number of respondents, extra copies
are wanting.

7. Though the number of respondents exceeds five necessary
brocess fee is not paid.

8. Addresses of petitioner/respondents are incomplete.

9. Respective column(s) regariing jurisdiction/limitation/non-
pendency before other court/exhaustion of remedies is (are.
not filled in/not properly filled in.

. C . _ . ,

i Loy e —— e, OF prescribed form of application

is not filled in/is incomplete.

L 8 11, The application is beyond time ky

\/
- e 4

12. Suffieient caure for not making the application wi‘hin the
period of limitation, has not been filed "2 n




A\//&ﬁiﬁ

GC/-.

13
14.

155
16,
17

18.

204

21

22

23.

24,
25 s

26

.0200

An application is not accompanied by prescribed fees.

Index of dbcuments has not been filed/has not been prepared
properly.,

Paging has not ba:=n 3jone properly.
Paging does not tally with Index.

Date £ annexu ;
@€ Ot annexure loes not tally with that

in the inldex.

Application and Vakalatnama Patra is not cigned by the

_Advocete and all the party.

Necessary verification at the bottom of the application is
not executed/is incomplete/is not signed by the party.

Affidavit/Verification is not d1ly sworn before a competent
authority,

Thumb impression of the applicant on application/verificatie -
on/Vakalatnama Patra is not* i _ntified.

Annexures should be scrially marked ag &-7, A=2, A-3 and ©
on, and shcwld be accord ngly shoivn in index.

Copies cf the following documents are not filed/are not
attested as True Copies.

s

2

3s

4,

5.

Page No,/Annexure No, is/are not legible.

The document of authgzlgation/Vakalatnana Patra has not becif
filed,

Second set/extra copies are not filed/are defective as under:

File zise envelope(s) bearing full address(es) of the
respondentes has/have not beon filed.,

The application is based on more than one cause,

The copy cof Job Card/Appointrent order is not filed.

Paging number is not given in petition/sets supplied by you
as per method of paging.

Copies of reference, referrel in the petition i.e.references/

Citations/Circulars/Orders inctructions/ Decisions etc are
not supplied.
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0o c
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Nellan BURM NO. 2

CoadT o oL ADMTNINS T PIVE ORI S0 oL
& _ ArMED-BAD SENCH
Sent. by Regd. #.0.Post B, D.P~lsl HOUSE,

N2 G 2Tl DA T, O i
Srerved Pers IRe iagina.® Baiibl k,,,J_J\JJ{,

oA”H

ona . o % T s dme g
At o TVl PO,
/g } A 520330 01,

Date !'4-,"}89

sha—l quanqn N cl«..'r-a-e

NPE— L | APPLICNT (5)

AV ;,-'C

. »
Uw'o_jn o Tneli4 q‘f:e‘,‘ng(“gpiff T (s)

s e aan

> Goaganan N Chit*E pectar(1e), =P80

;\eﬂhpoz Cowr ™ E3-€

0’0 $|V»Svona_0_, Ewluﬂaa mqwqa,oy
Lu-ﬁ'a.. koth Compou-noP

m 1 ok ~ I L Yyew T R R s Ty =
LtaKe notlce thac the sbove appllicacion nas been
. L
" fixed for __ 4 Jm..!',.&f_!,.?”. e ~on

_eo&h2]8q  ac 10.30 a.M., Tr the sald Application

you represent the applic

and therefore

you are nerepy informed to rem&in present for conducting

the mactter, I you will fall to appear or Lo arrange to

proceec with the matter it will be heard and decided in

your abhsence. If necessary you may arrange te inform your

. client to remein rwnt ir: the Court,

a) V.s.melkta cAelv) (’(/:‘()/( k'/ﬂ&/w

. ) ’ H
Soci 0"'\"{ NS G A oIt aRrk
CuNT RAL - SOMI

'rnJ. IVE TRIBUNAL
BaD BENCH

Y

A\

NI, O iwijrsud
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G cedlal 2uld Aol diR [@eidt :
INDIAN POSTS AND TELEGRAPHS DEPT.

SENDER'S ADDRESS ~ HNiSCiatiae] 20113
HAra &7 U

e/
e

DATE STAMB,

QRO RS2,

ot [T T T 1]
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wfter fRagl (W) ) ACKNOWLEDGEMENT. ugw

ow%"ﬁ/w/um/ﬁ&/m wmgw e m " \/
2R 53¢ Ny e S l
oo«sm ux [ uleesi§ | 82 [ urefe w\g/am‘a: //c | dioe: lf‘ |
. Recswrko/urm POSTCARD/ PACKET/PARCLE |+ MO-
INSURED phugy ), By

W e e L L ”/'/z{/ L 2 p PR "
wnascifof ovfat CAS AT, [ ,,,,»H- ﬂv&; «./-
t e e oAt &t Gaada ai 7 Gt

+ (NSURED FOR RUPEES Ui, . ,ﬁ//ﬁ(/ /f/
[Getpiofl cidlw T ) ' StGNATURE OF Aooass_ses )

DATE OF DELIVERY yiasalotl gectidee

o FETHD S e RITAT .t Sow o st & U

# SCORE CUT THE MATTER- NOT-REQUAED ' t FOR-INSURED ARTICLES: ONLorr-oeneees

o @3dl of Glat & Giioia 8] ativil t Bun dlel Boreda aeqRil a2 /

£
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¢ gt ciledlal 2uld Aol AR @B L,
INDIAN POSTS AND TELEGRAPHS DEPT, /0"

SENDER'S ADDRESS ailSC'(d(Rd e«emas
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f ens%%i‘iuxl/meesx&[ﬂ!e/u@a w0 [Herel. /‘I i k‘ O \,\
o Recenvem-"%’;;%“.gﬁ /LETTFR/POSTCARD/PACtijARcLE no.: Y
G & F 2 e Ty nll FST S -
i mffeg'% (NAM;';)} 202 ik ///,&’/}/Z/

t e gra oudt & t Gawda cneu . ,&//)/1' i’ :
t INSURED FOR RUPEES  3fUaiail. '

E.cw@»«? andlu
DATE OF DELIVERY

o)

INSURED ARTICLES ONW»//«

.f‘ fgﬁwﬁe ooqem e




NOLTICL AFTER ADMISSION 1
UDL =T

st e v

Lu, .l R *_1_ r’ J_)I”J..LJ.\T.Lb_L R .‘E_LVﬁ ’7‘ KL BUNAL

D,DLP-TEL HOUSE,
Nr, dSardar Patel Colony,
ahmed.pad-380 014,

tssued on __ B¥M _ day of Decouber ° 89
. R..'_‘GN ° NOO &&' _M.'m-’-""‘ e 9 3)

#hed Gajenen He Chitee =~ .pPLIC.WNT (3

ADM, MR,

VeleMohta
Vv /S &
Inion of Indic and Orse RS PUNDENT (S)
aDV, MR. '.g,mé‘

01s General Manager, Western "allway, Churchgate, Sombay-20e

Railway, Headguarter
02. Chief Personnel Officer, Western
» 0ffice, ¥x Churchgate, Sombayw2le

kot
{onal ﬁn&lﬂi! Hanager, Western Railway, Raj
03 %ﬁs&m Kothi Compound, Rajkot.

e $
Noecireds ~i1r1

4
ampliaant (s} 22d made anqg application under section 19
the Ad mlnlLIJ““lVO Jrlpuﬂdlﬁ =~ct, 1235 in this Tribunal
&Aﬂ?%\%h}%’ﬁf” Xures—enclosed- ) bearing Regn.

No, Qs o -mm.ﬁﬁ fLOSﬁ e when the same is put up for °

hearirg or 898 757" ce @he Hon'ble Tribunel hos passed the

order as menH =LowW,

¥hereas the Honfble Tribunal is of the opinion that
a reply to the application is called for.
LU0 IS AKREBY ORDsRuD:

;,_;_fi;_ do file three complete
of duly verified replV 2O the application alonggwith
uments in a 3jobr-book form with the Registry of the
L*Lbdﬁgl within _____ days/week of the service of this

- ;

4o
ne i AR

2, That you should simulcaneously endorse 3 copy of the reply
:L;rJn1LL documents as menticned at S.No., () above, to
the counsel for tae applicant (s),
Stricke if nol apnl

' amasgd In continuation of W dtde 17+11.89
RN HOLI H KA 33 5 A H OO \
Order passed on dtds 08.82.89 \

75 Heard MreVeSeMehta and MNreBeReKyada, I
D st S perests
&g&mmsww. ‘!‘hmms:qst«& for further
direction before Reglstrars

(Sow the ecase be posted on 23401490 mﬁr Frurt er Direction
\ Before Reglstrar.)




—

» ouucoo tho records noted
f1e on ‘le Bench of the

.L i \)1_ 1

< You are also directed |
hewlow Zor the perudl of
Pribuncl on tlie date Fixed for hearing.

‘“he goove appiicacion has peen fixed Lor nearing
3

~ P SN N
3 =Q .- ‘3“ £ 10,20 A M, znould you wish
to uﬂaaaimfﬁtdiﬁa, vou are at liberty o do so on
the dace fixed, or any other gate co wniCh the case
may be adjourned eithar in parson or through the
advocate appointed by you.

7 .
o

S

e

5 slzc take notice, that in default of your/appearance
cu the date fixed, the case will be heard/proceeded

ex-parca,

BG5S the Hon 'ble Vice Cheirmdg, ntral -.aminiscracive

WL Ce
o1, Shmedabad Bench, shmedabad, this is the _ o o .
day of __ . . . . .__in the year 19 Eff Sch

4 .\?Ll‘jlb"l‘ RAR

|'/\'_ 25}
f RATIVE TRIBUNAL
;3 BEJCH
|
.‘/:
’/' i
/4
1y
/ .
/ l
/i
/
/
/’/:’
/i
i




/L s
wa @R (@)  ACKNOWLEDGEMENT  wdin
* 1 R e A/ W G wiE \I\L
*RNg wj@&i’:& MRS A2 uld R el No. \\ _

{Hl Gdude
* Receiveda Registered /Letter/Postcard/Packet/Pa rcel y
: e 7%,

o Insured /Z //

mmctadr-j AR ,
Addressed to (name) J &, oA

TR BT R @ A Gifda P o
Insured for Rupepes (il 3L €7 W8 Y

R B i G AN
AR cifiv/Date of delivery ... < { 98’

* IFEE W wE Rur W™
Score out the matter not required.
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English

VAKALATNAMA

Before C?\Q 4/\/{/2: ) \/ \ H(/)}«W AT {i:‘( : /r:%o[,w,\c‘,(

Inthe Court of = SWYIETYL IOV L

..............................

 Gjarm }f CAOB (it | o oo P15
AN Jf 2 C/\Q/{}Qi (Plamuff / Claimant e “[_,/( / <t
L | Petitioner

Versus
- - ) ”T & ,’-‘)',\4 (Df ]
WY O ‘T ) L fader ﬁe‘e_n.d ant Respondent
LPlamtlf‘f
The President of 4ndia do hereby appoint and authorise Shri. . / Y . g ..
S A T A ey 2ppoint and authoris Shil, . A5

to appear, act, apply, plead in and prosecute the above described suit / appeal | proceed-

ings on behalf of the Union of India to file and take back documents, to accept
processes of the court, to appoint and instruct Counsel, Advocate or Pleader to
withdraw and deposit moneys and generally to represent the Union of India in the

above described suit [ appeal | proceedings and to do all things incidental to such
appearing, acting, applying, pleading and prosecuting for the Union of India SUBJECT
NEVERTHELESS to the condition that unless express authority in that behalf has
previously been obtained from the appropriate officer of the Government of India,

the said Counsel /| Advocate | Pleader or any Counsel, Advocate or Pleader appointed

by him shall not withdraw or withdraw from or abandon wholly or partly the suit /

appeal | claim / defence / proceeding against all or any defendants / respondents / appellant/

. plaintiff | opposite parties or enter into any agreement, settlement or compromise
;7 whereby the suit | appeal | proceeding is | are wholly or partly adjusted or refer all or
V any matter or matters arising or in dispute therein to arbitration PROVIDED THAT
In exceptional circumstances when there is no sufhicient time to consult such / appro-

priate Officer of the Government of India and an ommission to settle or compromise

would be definitely prejudicial to the interest of the Government of India and said

\ =
P r ; [ A
\’/ () // — Pleader/ Advocate or Counsel may enter into any agreement, settlement or compromise
- / ]

“_'v

whereby the suit / appeal / proceeding is [ are wholly or partly adjusted and in every
such case the said Counsel /| Advocate | Pleader shall record and communicate forthwith
to the said Officer the special reasons for entering into the agreement, settlement or
'. compromise.
.7 The\President hereby agrees to ratify all acts done by the aforesaid Shri. . /Y/“} -

A f VAT ). .. .in pursuance of this authority.

In WITNESS WHEREOF these presents are duly executed for and on behalf

T

of the President of India thisthe.................... day of.......... 19....
Dated.............. \ .............. 19
N 777""‘” N
[ el /./ =
/h/' ,v /)/\/ x/'///,//& \J > ( ()/< £
— . . /\,// Designation of the Executingp, k-phewany
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NOTICE FORM NO.4

CENT RAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

“" Sent by Regd. A.D. Post ofc-
Served personally

"}MCJ'H—/ 34

1

/

I

Shai G N (hilag

5th Floor,

B.D. Patel House,
Nr.Sardar Patel Colony,
Post: Navjivan,
Ahmedabad - 380 014.

Dates é’L“/c‘/ /92

APPLICANT (S)

V/s.

N
{ UM o

7771‘/1(1 A £

i9.

RES PONDENT (8 )

P

Te,
Shar GN- Chilag
S51- (ommencicil Daspeckon (Tc )

lrly.: Clo Duvd. Ry

Mci )[LIL/( 5/

ke Ha (U)’)}PL';()"/C/, .
[?cJI» t
6/”).37/ vV S el ke [ A v )
tH, Gisujasut S, (Gini )
Ma- Dhe »1jibhedi kuved,
/ (/7“(Ilfx/4(1_ I<C ‘((‘/"
Hhmedc bu. . '32 Z H20.

“

Take notice that the above application has been fixed

-

for i'(ﬂ(‘i] Hecini»ne
NS

on __o3lozlgs

at 10.30 A.M,

In the said application you represent the
applicant /respondent and therefore you are bereby~tnformed
to remain present for conducting the matter. If you will
fail to appear er to arrange to proceed with the matter it
will be heard and decided in your absence, If necessary you
m3y arrange to inform your client to remain present in the
Court, ] fm:ff%;fguﬂj

o m
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R5C Ahmedabad Bench
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Duty before Pleasure

(Afaa’e A, W'l Vipinchandra S. Mehta
= < Advocate, High Court
N e ﬁgﬁ“ j;*m‘ 41. Girijasut Society (Giriraj-2)

¥, BlRetyd sl w-R),

Chandlodia Road, Ahmedabad-382481.
AlsALdal A3, WHEIAIE-3¢R ¥ (Y.
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NOTICE FORM NO. 4

CENT RAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

Sent by Regd. A.D. Post
/SBServed personally

5th Floor,

B.D, Patel House,
Nr.Sardar Patel Colony,
Post: Navjivan,
Ahmedabad - 380 014.

Dates J@kv/ﬂz

APPLICANT (S)

{(')K/'/'?l‘ [’: N Chilae
V/s.
Uniin ot Tadici £ g RES PONDENT (8 )
Te,
.9/7,;7 ) ( N Chitae
_/)_‘,Z (:f?/k 197EC /f(/ j S ped Fo. ( 7C ) p
(L""/ /?/U (ﬂ/@ \:)\/)lﬁ /:)/\lj . Me “L‘.f,/(:",
ket (om pPuund,

’:)C\lj KLL

Take notice that the above application has been fixed
Hee (“‘/O /JZ
In the Sald application you represent the

for Firieel on
at 10.30 A.M,

applicant /respondent and therefore you are rereby~tnformed

24 )’}(l

to remain present for conducting the matter. If you will
fail to appear er to arrange to proceed with the matter it

will be heard and decided in your absence. If necessary you

may arnénge to inform your client to remain present in the
Court’“

(' ':a ,i'}"f‘f*".z/ ) J\E
_,;7>7L ﬁﬁctiéﬁfﬁﬁfieerLlL.
/[Central Administrative Tribunal
Ahmedabad Bench
Ahmedabaqd
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J BEFORE THE CENTRAL ADMINISTRATIVE TRISUNAL AT AHMEDABAD.

C f\ - t‘ﬁ*?]”};

-\ ./ E . . ) . ‘ ‘ ‘
\2\ %m\ (\‘\}‘\’“"W N ChAd e
L”, e o o« Applicante.

Vs.

Union of India & Ors. » « o Respondents,

I, Mr.B.R.Kyada, Advocate do State that I will appear on
behalf of Union of India and Others as Respondents Advocate

SO kindly note my appearance on behalf of Respondents.

Ahmedabad.

( B. R. KYADA )

Date: /3/ 3 /194 ADVOCATE FOR RESPONDENTS.




